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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI,

0A.N0.1242/94.,
Dated thié the 1st of December, 1994,
5hri C.J. Roy, Hon. Member(J).

Smt . Sudesh Kumari,

4 o Shri Bawa Mohinder,

Rf o €=-93, Sarojine Nagar, :
fNev Delhi. Applicant

000

3y Advocate: None.
versus
Union of India through

1a Sacretary,
Ministry of Urban Oevelopment,
Government of India,
Nirmn Bhawan, New Delhi.

2, Director,
" Directorate of Estates,
Government of India,
Nirman Shawan, New Delhi.

3. Estates Officer,
Directorate of Estates, : 5 -
Nirman 8hawan, New Dglhi. oeo Respondents. -

8y Advocates Shri J. Banerjee, proxy counsel for °
Shri Madhav Panicker,

0 RDER (Oral}

(By shri C.J. Roy)

Nene for the applicant though called tuices -?ha

applicant has not appeared on earlier occasions also o -

17.8.96, 29.9.94, 1.11.94, 25.11.94 and 30,11,84, i fesk O

that the applicant is not interested to prosecute ihs coge

further. In the circumstances, the case is dispisgod for

default and non-prosecution.
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